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Ori^iiBal Appi ieataon te. 1I5R0 of y,n«)>it

'Jt-.v Jeihi , tfiis the 24tti day of April, 2UU2

MAJOTBA, SHESaBiEB CA)BOW BLE MK-EULMiF Slffl!GB„MeiIMEBC JOBL)

rc 18 ,

Delhi-liu U5fj

(liy Advocate; Shri Sant Lai)

r-

• AppI1 cants

sus

!he UutoM of India through
the Secretary,
Ministry of Communications,
Department of Post.s,
Dak Bhavan,
New Uelhi-liu UL'l,

!he Chiel Fostmaiiter General , Delhi Circl"
Meghdoot Bhawan, ^mci...
New Delhi-liu UUI.

I »i >_■ L i I e c t o r o 1 A c c o u n t s ( P o .s t a 1 )
Civ' i l Line;!,
Delhi-llU !J54.

1 B\' Aidvocate; Shri Pajieev Bansa I )

OBOE gffg]iF,<;i8 >

Hoin'ble Mr. Ei

Thi applicant has 1 i led thi.s OA pra!'ing for
the 1o11o wIn g r e 1 i e f s;-

quash the impugned letters dated

IB. 8, 99 and 27/30-4-2(101 (Annexures A-1 and A-2) .

'  ' ' direct tlie respondents to refix the
pay of appl icant in HSG-) and P.S. Group 'B

1 1 r»-i iI L ji* ].

per the

opt ion exercised b\-
w 1 t li PH

22(l)(a)(n as held by the ilon'ble Tribunal
identical case of Bhr i A.N. Batra ^n,

U. 0. 1 .

the

(OA



?

759/99 tieclded oji 29.9.2UU(!).

' ' ' ' ■ graiit ai !. conseqiieat ia 1 benef its of

arrears ol pay and aJlowances becoming due on account of

id ixation ut pay as in item (.2) above including refund

of the am.ouTit already reco\-ersd.

IS being contested by the respondents.

h3\'e heard Shri Sant Lai appiearing for the

appl icant and Shr i. Hajeev Banoa I appearing for the

respondent s.

learned counsel appearing for the

appj leant submitted that ear! ier this court \'ids order

dated I? . lb. BOUU in OA Mo. lb:37/99 ivherein identical

relief as claimed, had alloived the OA and granted the

fol lowing r e 1 1 e f ; -

in V L 0 fV of til P 3 b O \' P ^ 11P impugned order is
quashed and the OA is al lowed. fhe respondents are
d1rec ted to pa:,' 10 t li e a{3p 1 1 c a nt t !ie pa:v as per the
opition e X e r c i s e d bi' appl icant in accordance with the
r u 1 e s , fills may !b e d o M e iv 11. li i n a p e r i o id of three montlis
from the date of r e c e i p t o f a c o p' o f this order. No

I'b-e counsel for the applicant further

submitted that the applicant in tlie present case is also

seeking tlie extension of t.lie benefit of the same judgment

and also submitted that the Gcrernment had filed a CWP

bdorc the llon-bie Delhi high Court which was dismissed

by the llon'ble Deili i High Court. this fact is not

disputed by the respondents. the respondents counsel

h



Ha Ice ah

agi-ee that the fact: of th.e present case are

identical the facts of OA 759/99. Keeping
in N'iew the

.jir^gnient of a Co-ordinate
(-' Lie i.iifi s t TI c e s , iv e feel that t li e

Bench IS binding on this Bench also, so (ve have no opti:

but to folLow the same.

Accordingly-, we aJ loiv the OA and direct the

respondents to give the benefit of tlie .judgment in OA

759/99 to the present applicant also. These directions

ma>' be implemented within a period of T montlis from the

date of receipt of a copy of this order. No costs.
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